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FORM NO 4 
•(see Rule 42 ) • 	CENI'p .ADIVLLNI$T.RIATIVE TRIBUNAL :  GJWA}-IATI BENCH, 

GU½ -1TI.. 

ORDER SHEET 

~L)r~ inal No. 	G 
Misc.etjtjo 	 / 
Contempt kvetition7~o. / Review Application No./ 

pplicant() 

Re spondent ( s)  

ate for 

Advocate for 	
—  

Notes of the Registry Date uRDER OF THE TRIBUNAL 

Th ir ifo 	13.3.2002 	On the prayer of the learned counsel 

C. F. 'o 	. 50/ -  diposited 
C 	

for the applicant the case is again listed.
WW  

Dated 	 i 	for admission on 15.3.2002. 

Dy, Regiat4t 	 L 
,• 

	

	
Member 	 Vice -Chairman. 

bb 

Mrs. B.Goyal, learned coursel for the 

applicant prayed for some time to obtain 

'necessary instructions on che matter. Prayer 

is allowed. List on 19.3.2002 for admission. 

, 	 Member 	 Iice.-Lhairrnan 

mb 

19.3,02 	 List on 4.4.2002 for admission as p.ra- 

yed by learned counsel for the applicant. 

Vice-Chairman 

mb 

N 
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O.A. 86 of 2002 

4.4.02 	 Mrs.B.Gayallearried counsi appea- 

• 	 ring on behalf of the applicant states 
that the applicant is not interested 

/41 Q4i 	 to pursue the application in view of 

/ 	 certain developaente. Kr.B.C.Pathak. 
learned A 	C • G • $ • C • has no objection. 

Application. is diissed on withdrawal. 
Liberty is given to the applicaft to i-"- 	
file a : fresh application if. he'aggrievQ 

S 	 ..... 

Member 

im 

- 
-S.---- - 	 - 

'S 

- 	 --- 	 S.--. 	 - 	
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ILI 1,7 
I N THE CENTRAL ADM I N I STRAT I YE: TR I BUNAL 	GUWAHAT I 

SENCH 	AT GIJWAHAr I 

(fn aPPI.ict1on under Secti.on 19 of the Administra- 

tive TribuneI (-c:t. 1995) 

TITLE OF THE CASE : ORIGINAL APPLiCTIoN 

.1 2.GM?}2 

SRI L.Appat Sm.i. 

ApPfICANT 

lrrr' r '  

UNION OF INDIA & ORS 

RE:SFONDENTS 

I N U E X 

Si No 	 Frtic:u1i'-s 

 Appi1ct.ior1 -- - 
 Verifjctjor 	. - 
 Annexure-I Nt::tjfjttjon I 

4 
dtd 	2øG;2.9Qt 

Annexi.u' - e--[ :i L?tter 	dtd - 23-02.98 f(  Anne::.ure- I II Letter d tcj 
11.?)399 

 Annexure-IY impugned order  
dtd 13 O2.2GP2 

FOR USE IN TRIBUNAL S OFFICE  
1. Dte of 	filing 

o ..Peqistritiar-, 

3. Registration No. 

REG I 

Contd ...... p!-- 



y 

\-\ 

( 

L. 

• 	

[2]L :J 

I N THE CENTRAL ADN I Ni STRAT I YE ]R I BUNAL 	GLIWAHAT I 
SENCH AT GtJWP:HAT :i 

OR]: 91 NAL.. APPL :1: CAT I ON NO 	 OF 
DEl WEEN 

Shri L Appat Swamy 
SOTi Of latE? L.. A N.iaidu q 
presently working as D.ivis:ional Accountant 
Off ice of the Executive Enqineer,  

Yemcha Wesi: Siancj Distr.ic:t q  

Arunac:hai Fradesh 
- (P P LI CANT. 

- 	 --Versus- 

I 	Union of India 
represented by the Sec:retry,  
Comptroller & Aud:i tor Gsneia .1 of J.nd La 
Bahadur Shah Zaffar Road 
Indraprastha Head Post Offic:e 
New Deihi-112 002. 

2 	The Government of Arunachal Pradesh 
represented by the Commissioner & Secretary 

PLilic Health Enginserinci Departnent 
Itariagar, Arunachal Pradesh 

3 	The Corntrol icr & Auditor Genera]. of Ir.ia 
Dahadur Shah Zaf far Road 
Indraprastha Head Post. Offic:e, 
New Dlh.i-i10 .c82. 

4 The Accountant General (A&E) 

- Shii long 	Meg haiaya 

 The Chief Engineer (0), -  
PW,DItanagar. 

 The Chief Engineer 
Public Health Enciineerincj Division 
Arunacha 1 Pradesh 	I tangar 

7 The Sen:ior Deputy Acc:ountant General ( Admn) 

Of f:ic:a of the Accountant General 	( 

Mecihalayc etc 	Shil long 
/ 

• 	 8, The Senior -  Deputy Ac:c:ountant Ueneral 
• Office of the Accountant General 

Meghalaya etc. 	Sh.iliong. 

- Con t ci 	, 	p / - 

I • 	 . 	 -, _ •-1' 	 •- 	 ••• 
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9 	The Director of Ac:counts 
Government of Arur cha I Pradey-E.-.~ fj vl  
Naha 1 aqL(n Arunachal Pradsh 

1, 	Executive Engineer ,  
Public Health Enqineering Division 
Khonsa District T.irap Arunachal Pradesh 

RESPOND ENTS 

DETAILS OF THE APPL:tCArION 

Particulars of the q,rccj qa.ins; 	 the 

pplication is made 

This application is made against 'the Order 

.issued under-  Memo No DPi Ccli /22-46/9-93!27JWJJ--1'/ 

Vol ii! 1177-52 dated 13 fL2 2Dt2 issued by the 

Respondent No 4 and 7 by which the applicant :is 

repatriated to his parent department ± Respopnd-

cot No.1L 

Jurisdiction 

he applicant, declares that this Hon ble 

Tr':ibuna 1 has , got jurisdiction to adi udicat.c-? the 

matter" in regard to which this application is made 

Limitation 

The applicant further" dec 1 ares that 

app! :ication is we! I within the period of imitation 

prescribed under Section 21 of the Administrative 

Tribunal Act 1985. 

4 	Facts of the case 
4 

41 	 The applicant, is a c::itize'n of India and i' 

as SL(ch is ant..it led to all thE rihte a n d priv.i- 

Contd  



''E5. 	civaran Led i.:c:e ci. t i. zen of :t rc:} I a 

Constitution of mdi.a and otr laws of the 	coun- 

try. 

4 That your humL: a app ii. t ant states. that a 

:ina :t accounts exam:Lnat:Loi" was c:ondçc ted by 	the 

l::e5ir[1pr.1t. No 4 in January,  1998 Arunachal 

Pradash Government EmpI oyees wherein the applicant 

be:Lnc 	a I.i.q :1 b I a a lao arDa  red 	The 	applicant 

qualified bin e1 f in the said exemjnation and his  

n ems a ppee ret: at Sari, a 1 No .i. 7 as per the Not i :i c:: a-

t ion No Cc.'rd I 5-,/89j./f35 dated Sh:i. i :t onq the - 

212) 02 98 

	

c::opv oie 	noti.f:i.cation 	dated 

02 )0 is annexed he"etc! and marked as 

ANNEXURE-r. 

4.3 	 '1" h. 'L your i'LAmb I a a pp Ii. c: n t it 	rescn se 

Loan t.iverti. semen LI ci rcu I ar made by the Respond'-

ant Nc:: 3 :i n 1998 inviting a pp 1 .1. a ti. ons. for the post 

of Divisional (c:coun tents on deputation the epl:: 1 i -" 

c: an 'L made an application throucj h proper c henna 1 

convevi.ncj his desire to qo on deoutatic:n fc.::fr the 

post of Di.vi. a :i one 1 Accountant unde:r .........a Respondent 

no., 4 The Pt? .pc:r:ien t No 2 a. cord i.nq 1 y 'forwarded the 

app]. iran L a a pp.1 it:: at...on to the C: .f: .f fç• pr of the 

Respondent 	No 8 for consider"iriq his case vide 

letter 	N. 	CEAF (EZ ) sE!-]: I I /97! 9223-2.5 	datci 

98 
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A copy of the letter" dated $302..9S is 

annexed her - eto and marked as ANNEXUE-I I 

4.4 That your humble appi .icant. states that 

corequent 1',' the appl ictn t. was ,e 1 ec ted for, the 

pt of Div.is.ionai Ac:countant (on ciepUtat.ion basis) 

in the pay scale of Rs,, 5O--15'-'8f1L/- in the 

combined c:adr - e of Divisibnal Accountant under the 

administrative control of the Office of the Ac-' 

countant General (A&.E) Mecjhalaya etc. Shi 1 lonq 

and the epp.1 icant who was at the relevant time 

wor-k.i in the of 'fic:e of the' Executive Enqineer 

Roirig q P W. 1). 	Arunachal pradesh was posteci on 

deputation as Divisional Accountant in the office 

of the Executive Encii.neer Kalaktanq FWD Division 

vide letter Na ..EO No ...DA .Ce1 1 /Z32 dated 1 99 

:issued by the Respondent No..4.. By the said letter 

dated 11 3. 99 the appi i-cant was d irec ted to J oln 

the aforesaid post within 30 days from the date of 

issue of the order.. Accordingly, the petitioner 

Joined the post within the specified time.. it may,  

he stated that initially the period of deputation 

was 'for' one year from the date of J oin.incj the 

office.. Subsequently, the period of deputation was 

extended from time to time and the appl icant: was 

transferred and posted at differ -ni: places as Divi-

sional Accountant and is at present posted as such 

in the office of the Executive Enci.neer Khonsa 

Con td ........... 
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PHE Division 

P COPY of the letter-  dated 11 0399 is 

annexed hereto and marked as ANNEXURE -III 

4.5 That your Applicant etates that by now 

the appicant. has put .in about :32 years of service 

and has only 3 years of service left to retire from 

service, However, the petitioner s term of deputa-

tion havinq. been lst extended upto 28.02. 202 the 

Respondent No 4 vide its letter issued under Memo 

No. DO,Cel I /22 -46/92-93./2000--0i /Vol .11/11.77-82 dated 

13.02.2002 to the respective Executive Engineers 

directed that the eppl ic:aritrd scxrie others are 

repatriated to. their respective parert department 

and as such may be released accor diniq ].y The name 

of the applicant appe'areci at serial No 1 However 

it may he stated that the applicant has not . been 

rd eased and has not handed over his charqe as yet 

and the petitioner is st.i 11 wor- k inq as D.iv.isiona I 

Accountant on deputation in the oific:e of the 

Respondent No, 10 

• A cc::upy of the letter datd 13.02,2002 

wh.ich is impugned in this appi ice tion is 

annexed hereto and marked as ANNEXURE-IV. 

4,6 That your applciant states that at the 

time when the matter regard inq transfer of the  

cadre of Divisional Accountant to the State of 

Arunachal pradesh was under consideration of the 

Contd.. , , 	p/.-. 
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Governms'nt of Ariecha 1 Pradeh 	the Responden 

No.2, vide. letter- No. D/rRy/15.99 dated 121,2000 

issued to the Respondent No 4 had conveyed its 

proposal to take over those persons who are wil ilr3g 

to opt to be :Lransferr.d to the State of Arunacha] 

Fradesh But while issuing the impugned order of 

repatriation the applicant was not consul ted and 

all of a sudden the impugned was .isued direr tin to 

release the applicant immediately. It may be stated 

that t:i 11 date the apolirant has not been served 

with the :Lmpucjed order. The app icant on cminq to 

I earn of such an order having been issued obtained 

a copy of the order,  

A copy of the letter dated 12.01.2000. is 

annexed hereto and marked as ANNEXURIA,  

4.7 That the applicant states that the 

F:espcnd er  ts ha've ac ted arbi trari ly in issuing the 

impugned order dated 13.02.2002 without c:onsu I ting 

and giving notice to the applicant and that too 

when the applicant has a very short period of 

service left to retire 

	

4.8 	That the apr:d .icant states that similarly 

sitUE..tE'd persons had approacherJ this Hon bl e Tn bu-

na 1 and this Hon ble . Tribunal has been p1 eased to 

grant - them the relief prayed for. The humble appl i 

cant prays for a s:imi. Ian rel i.ef. 

Copies of two orders passed by this 

Con td ....... 

L 
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Hon ble Tribunal are annexed hereto and 

marksd as ANNEXURE-VI & VII rsj::tiveiy. 

5 	Cis for relief with lca1 pLoyl2igna 

5.1 	For 	that the impugned order 	dated 

13 02 2002 is violative of the priic:iies of natu-

ral justic::a. 

52 	For 	that the impuoned order 	dLed 

13..022002 is violative of Articles 14 and 16 of 

the Constitution of India 

53 	For that the letter dated 1301 .2000 

(ArirxureV) having c::onveyed its proposal to take 

over only those persons who are willing to be 

transferred to the State of Arunachal Fradeh the 

impugned order dated 13.02. 2002 is invonsistent 

with the said 3. etter dated 13 01 2.000 tak ing the 

applicant in surprise and as such the impugned 

order dated 13.02.2002 is liable to be set aside 

and quashed 

5.4 	For that the applicant having only 3 

years of service left to ret.ire q  the appllcant 

would not like to exercise his option to be trans-

ferred to the paren department and the impugned 

order dated 13 03.2002 having been issued incon-

sistent with. the letter dated 13.01.2000, the 

impugned order dated 13 02 202 is liable to be set 

aside and quashed. 

Contd .. 	.. 	., 

I 
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5 5 	 For 	that the impuoned order 	dated 

13.02.2002 is violative of equity and good c:on-

science and as such I :iabie to be :Lnterfererj with. 

5.6 	 For that it is a fit case where the 

Hon blia Tribunal can intervene in the interest of 

justice. 

6. 	 Details of remedies exhausted 

The applicant begs to state that he has 

exhausted all remedies ava.j lable to h.i.m and there 

is no other alternative remedy than to approach 

this Hon ble Tribunal by way of fil inc this app.l i-

cation 

7 	 Matter not.previously t4Jsc or.  aaciflg, 
More ary othfL gou r t- - 

The applicant further begs to declare 

that he has not previously filed any writ petition, 

application or suit before any court or authoriiy - 

or any other-  F3ench of the Hon ble Tribunal regar -d-

m g  the grievance for whic:h this application has 

been -made nor they are pending beford - any one of 

., hem, 

B . 	 Ri.i.ef s.ht for 

tinder the fact and circumstances, the 

applicant prays that the instant application be 

Con t d 	pu 
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admitted 	records be cal led for and after hearinq 

the parties on cause or c:auses that may be shown - 

arid/or perusal of the records he further pleased to 

grant fol iowinq rel iefs 

8.1 	Order may kindly be passec:Ldirectinq the 

respondents to cancel / withd raw / review the order 

:Lssued under Memo No. DA Cell /22-46/92-93/2?-Øj./ 

Vol Il/ 1177-82dated 13 2.2c2 (Pnnexure-IV) 

8.2 	Direc:t the respondents to absorb the 

appl ic:ant as Divisional Acc:ountant 

8.3 	To direct the respondents so that the 

app]. icant qets coinpl etc justice 

84 	Cost oft he appl ication 

8.5 	Any other relief /reiiefs to which the 

applicant it entitled to under the facts and c.ir-

cumstances of the c:ase and as may be deemed 1.1 t: and 

prQper.  

9. 	 La:!r..Li 9rder prygd br 

Pending disposal oft his application 

the appl ic:ant prays that the impugned order issued 

under Memo No. DA Ccii /22-4/92-93/2-Øl/ Vol I I / 

1177-82 dated 13, 2 22 (Anneur.-IV) be stayed 

.1CL 	Application it tJ1 

Con td 
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Frticu iers of lED 

(I) 	 No  

(ij) D a t e of ISSUE 	
- H 

(Iii.) iSSLtE?cj from 	 - tL 

(.iv) Fayb1e at 

1.2 	Listof nnexurss 	As statcJ in Index 

Verifjcitjorj 0 0 

Contd 
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V E R I F I C a T 1 0 N 

I Shri Lppt Swami,son of lath LNaidu 

aged about 55 years presently work ma as Division--

a 1 Accoun,tn t Off ice of the ExecLitive Encj .itieer 

F W. 0. 	ion- 	West Slang District, Arunach2j. 

f-radesh 	do hraby solemnly affirm and verify that 

the statements macic in paragrapi-is 

true to my knowledge, those made in 

paragraph 	
being matters 

of record are true to my in,forma(- jctr derived there---

from and the rest are my humb .1 e submissions before 

this Hon' bie Tribunl and I have not suppressed any 

material fac:ts of the case 

And I sign this Yen ficatiori on this the 

of Marc:h20 	at Guwahet.j 

CL4u 	c) 
APPLICANT 

C or t ci 	p / 
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OFFICE OP THE /.CCOti'lyt7T CEIW1 
 1\11JUAL}[A1, PAD..,jj F, 

NQ Coord/5.3/f399p/:3085 	ftited Shillong 20.2.90 

, l 

.0 

• 	N 

t 	•4 

..'or 1. "IL:'] cq 

I, 

the 
The fol1ow.j 1  o 	the cri 

Fine 1 	CCOUn 	1 rn.pj.j 
n 3 ci; tc, who ;m 	r' 	rr 	1or cn 

employees held in Jahury, 1 9!u 
or i , rupc:iv, 3 	Prrlr;1 	flovt. irc 	lrcTh Lhc excrntn 	t.i On 

rd 	3 o 	J.nrri 

]nc]ox 	Ic. 

1 . 	• 3hr1 	C .h . 	Thnh.i 1. 
Sh:L C.'L'. 	Loungc /sP/2 

• 	• T ETh ri; ri. Muq A 3',' 1 
 Shri Dorjee Phunt0 

 ItP/4 
J. S. 	Chikr.1l)orty Ap/ 

 Shri Koj Tini 
AP/6 

 Shri. Tasop l(iolu 
 8i ci. S omecr 	Iiq1 /. P/C' • 

Shri Dongo To a 
Ar/i o 

JO. Shri F). Gojoj 
AP/ I 

 Shr 	• 	Chi ndn A P/i 2 
 Shrj Sin joy Ckrabort . 	 •/4•P/] 3 
 Sh'.j 	P.C. 	flortjirlkur AP/i 

1 '1. C3 i ri 	I) • 1 	• 	CTh 	k r;tho L ty  
1. Shri Kutpil Pertin 

/tP/I6 
3hrj. Mrjn1 L1isnk Ar/17 
Shri L. Iy 1 Sw A P/i 

• 	1 8. S hr ± 	J . K. 	1)c h 
 Sri M • 3. UQth 

P. P/2 U 

. 
 Shri Chüw Wing;hrn 1,o11 

i•P/22 
.21. ShrI Abanci 	l3cr 	nq ?r/23 

 Shri Chow M1q tOunkcj 
 . 	Srnt 	•Sakuni1a 	Ering 
 Shrj. 	S. 	aflih 

:3hrj S. (iO1jFj 

Shri P. HTirj,k n itr/29 
ShrI, LC. tl jtdft yii  

Officer. 

'7 
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JCmo No. 	DI/C 	tt/27/39 	 Th.;i ricur, thQ 	27 	: 

	

. 	.i 

Copy 	f:'w 	rcJc 	in'iormi 	ion . i 	ft.( :(; 	ri ry 
• • cion to the 

1. DCpti bec rct i 	( 	) / 	Cc) L of h runorhO 
H 7,:ucIc;h, 

2 • The Deputy Connii.ss 	one rs,  
hon/ch ilio/c u/ 

	
and / n n i 

H 	3. The Chirf IngLnetw, 	PD, 	7onc-I & 	II, 	ltnicr.  
I' 

.: 
• The Chief Engineer . 	IThD, 

B. The D1rctor of 	Inc1strj, 	1 ;nro 

.'. 6. The Gener1 Mngcr, 	St 	to Tt 	rnort U:p; t1:n, 
ihr1ncjurj. 

7 • The 	DLc Lor of 	IJJ ( 	VoLy, 	i 	., 	Th1 r r.Lrii. 
• 	3. The 	Dircctor of 	iluri J. 	I)cvio in 	n L, 	1.2, 	1Li;' 

9 • The Dy. 	Director of Supriy F 	hiiI fl3pOi't, 	iohn1 	r:i 
10. The 	L).i.recL- or 	of 	Jqri.cu1tur, 	iI. • , • , 	1n;r.Iionn 
ii . The 	1 	tU LIVe 	Ei'inr, 	ltnii iv 	)fl; h1 (Th, 	iflr 

Circle, 	P.D, 	itiii. 

12. Thu Executive 	EnalI)r, 	Chrii",1 	ici 	Div t Ion, 	11440,  

13 • The 	Superintending 	Eno .incr, : IJ; i r:,rt)r 	(1 ri 	, 
WD, 	J:i rnnpur 	- 792 	121 .  

14. The 	Executive 	Eno inc.?r, 	Lon(1i 	nq, 	7 	l, 	Lc.iirri I 	6 	631 
1'5. 1d3 	'LI u 	t:rn Irioc; 	(hy 	itii 	:i 	I 	I) 

• 	:. 	, 

' 	
Q 

c_ 

Q 	) 	
•' 

( 	 ;i 1. •) 
II 	•f• 	( •:: 	( ' I' ( j r:i 	! / 

lJiJCt(,I 	It IS 	t: 	''n'iii;;, 
i11.' r.1 - ' :i 	i•. 
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QOViflNNFNT. OF ARUNAGAL FRADES 	, 
, 

QRAM 11 CHIEFIQR1cs - 	 Office of the Chigf EngLer,  PHONE It 212427 	- 	 Etern Zone s  ?wD,Ai: Itrn-egar 
:•. 	

NOCEAP(EZ)1I/6/97 	 Dted. 9/2/9 

: 	 : . : I 	 '•::: 	. 	
' •; 	• ..  4 	

,. 	

7 
• . . ,. .. , 0 • 

	
The Z3Z0frAocouxt Oticr,  

	

DA 	 -; O/o AocouzttQ9A1 (A&E) 	 I 

c 	 Mecflh11ya OtC 

r 
Sub 	Invitc&tion or application for the Pont of Diviion3. 

Accountant or Deputitjo 

Your ciroulr N 0 DACefl/249/9793/ Vol—  
dted 20196. '-.':; . 	

• . 

Sir e  
S 	 •• 	 S . 

1? 1 	

5) With reernce to your above quoted cirou1r 	ppUt ion 9lonwith tt 	 cciv £c Sri L p1 aiL ULC ' of aoing pw )Jirision A?0 it pmcribed Proform duty ,ci).1ed in for' the pOet ott Divijon1 Accauxjtnt lii forw,rrdd )r eii1tht*.kth rcow'' 
nndation for oonsidaration7apphintmont as D.A on dputtion, 

it in rtid tht there is no oort Cc/1iipliryf' 
... action pending or contemplated againat the oiial 	ecord of 

thiz ofi'ice is concerhed 0  
• 	 S  

Eclo One application on 
1 	 COpy Q Ctiflc&t 5, 	1 	 & ona copy og Notif- 

C8tion NO.Coone/53/ 

Yourn fnithfuUy,  

( M0Bagchi  ) 
- 	 Ezineer Offjocr 	- 

to Chief Enginee r j 

N0,CP(EZ)/EII/6/97/ 	 Datod  
Copy to, 	 . 

2 The Executive Enginaer, Roing PW Divinion, Roing 
-- 	 Dib&ng Vl1ey A for inThrintion with retr€nce to  

hie letter NQ. 	16/97'98/?19t959 dntod 9298. 

Sri L.Appal Swami t  UDC, 0/c Executive EngineeRoing 

chi) r'45.4T4 
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ANNEXURE-IV 

OFFICE OF THE ACCO!JNTANT GENERAL(A&E) MEGHALAYA 

SHILLONG 

DA Cqll/ 2-46 / 02-93`/2000-Ol/*Vol.11/`11`/­9 Dated 

• 	To 

1 

	

The Executive Engineer q 	Khonsa PHE DivIsion 

•Khonsa 	•Arunacha 1 Pradesh 

2. 	TheExecutive 	Engineer- 	Along Electrical 

Division 	Along 	Arunacha I Pradesh 

:3. 	TIS 	ExecLktive 	Ergi.r1E?er,  , 	A1orJ Elec:trical 

Division(Power) 	AiongP;runachal Pradesh 

4. 	The 	Executive 	Enqineer q 	I 	& 	FE Di'ision 

Roir- g 	Ar"unacra 1 	Prcesh 

Sub 	Repar'tri.ati on of Divisional 	AccoL.tntant 	(On 

deputation) 

bir 

 

The Fol loinq Divisional Accoi.tntant under the 

dinministratjvE! control of Accountant General (A&E) 

Neghalaya etc. Shil long are repartiated to their 

respective parent department or the date noted 

against eic:h They may be released accordinqiy.  

Further-  on being rel jeved fr om their duties 

on or before the mentioned date they may be direttd 

to report to their parent department immediately 

their date of release may be intimated to this 

off i C: a 

 

 

Contd 

 

-. ,- -•-•-----•--'•- - 	•-•---•,--- -.--.-- 	 - ''•• 



I 
t 	 1 

[14] 

S 1 No Name 	 Division 	 Date of 
- 	

, completion 

1 L PI:pat  S my DA 0/o Execut:ive 	28 2 2J2 

on deputation 	Engineer Khonsa 

PHE: Divi.i€in. 

LChrgDA 	0/0 E:>c:..tt.ive 	28022002 

on deputation 	Enqiner. Along 

Electrical Di.visin 

Leve Roa DA 	0/o Executive Eno 28 2 2ø2 

on deputation 	ineer, Aloriq Elec 

tr- icai Divn(Poer) 

Debbebrata Roy 

DA on deputation 0/c Executive Engineer 

I&FC Division, 	28222 

Roing 

Author- ity P Sr 	DAF( Admn ) s order dated 

1701 2 at P/20N in file No DA Cell /2--4/92 

93/2-i./Voi,II, 

Sr.DyAccc;iuntnL General (Admn) 

Memo No, DA Cell/22---46/92--93/2000-81/Vo1 .11/1177....82 

Dtd 13.02.2002  

Copy forarded to 

1. 	The Chief Engineer FHE Division 	Arunachal 

Pradesh I tanagar 

Contd, 

. 
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No... /.7V ~Vq,q 

Gram ARUACCOUTS 
Phone :401 (0) 

2fl6 (R) OF ARUNACI1AJ PRAj)iSjE 

Director of Accounts & Treasuries 
Nahadaj791 1 10 

Daled, I/ze,/.7a'2'goOo 

To, 

- 	 The Accouant General (A&E), 
•Arunachaj Pradesh,Mcg1jy, etc., Shill ong - 793 001. 

Sub Traflfe,! of (he Cadre of DMgioni Accounts 
OfTk- / Dlvj31onJ Accouna,, to the State of 
Arunacjial Fradesh. regarding. 

Sir, 

it was under active consideration of the Govcrniieiii of Arunachal Pradesh for SolflCtjjne to take over the Cadre of The Divisional AcCOunts Oflicers / Divisional Accouiitantc of the Works Dcpartrjieit totaling 91 ( Ninety. one ) posts from the existing combined cadre being controlled by you. Now, 
the Government of Arunachal Pradesh has decjdd to take over the above said Cadre wider the direct control of t1le 

Director of Accounts & Trcaurjes Govt. of 
Arunachal Pmdes with imrncdjaic effect. 

Persons those who arc borne on regular basis in the cadre and opt to Come over to Anniachal Pmdcsli staid Cadre, will be tnke Over on Status quo spbject to acdcpt.ance of the state Go'cmmcñt, It is,aiso decided that  jlCIjccr0 IjjIno i'csh l)ivisjøiiai AcCOuflt1(s) on 
deputtjoji will be cnlculajjicd Ca.scs of those 'ho azc presently on 
deputa tion and serving in this slate shall be examined at this end for their future cofltinitjon  
deputation 	

even aftcr completion of the existing tcrrru pf 

It is, therefore recp,cstecI to take neCessaiy "Jet ion at your level so that the proccs of the transfer of the Cadre aldng with  willing personnel can be cohpletcd immediately . 	
the 

Foinial  ~Otificlti 011 is  tinder I sSUe and shall be communicated in due coure 

Yours faithfull, 

(Yu 
Director of ACCtits & Treasuries 
& Ex-Ofljco Dy. Sccy. (Finance), 

Go. of Anin iclial Pradcsh 
JJ!AQ. 



CENTflAL Ai1iNISTA1'IVE TR1UI..NAL 
- GAUHATI BENCH, 

U.A.NO. 141/2tO 
i0Murtm .,0.,Ap,Jicant 

. ! 4 
U,,I 9 & or 

" 

	

$rc.P1.0oko for this eplicato 

t1r..rubRey )  Sr.CGSC for One 	 riOflts 

'V 

Th H&b1a ).istice D,.Chouc4hury, V.C. 

The Honte 5PwI K.K.Sharrn, rarer(A) 

• - 	 V. 

The present applicant is also a petson 

simifa;ly sftuated with those whose' cases were 

deci,ied by this Bench in 0.A.Nos.200 (T) to 

208 (T)Vof  2001 disposed of on 22.62001. 

pon hearing Mr C. Sarma, learned 

counsel for the applicant and Mr A. Dab loy, 

learned Sr. C.C.S.C., we order that' this applicant 

sholl a1sol. get similar benefit as was granted 

to the '!aplicants of the aforementi.oned O.A.s. 

T 	 14,s- 	s4 	i-1-., 	k:Hrric 	In n ri P 	jin 
LI I 	LI I 	.I_LI 	JJ_  

paragraphs 4 and 5 of the order dated. 22.6.2001 

in the aforementi.oned 0.A.s, this application 

stands disposed. Needless to state that it would 

be open for, the applicant to move the Bench 
is- 	--- 

hereinafter, if such occasion arises. 

20.8. 2001 

No order as to costs. 

Sd/VICL QAIR1AN 

Sd/MaBER (Adm) 

: 

'•' 
•" 

t,•, t '-'V.-. 	

, 1':"rlt' 

4)  
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'ENTR/1L A0r1iN1STR1 F1VE TRIBUNAL 0  CUtJfHfiTl BENCH 

Original Applicalion Nos. From 200(T) tt0 208(1) of 20010 

Date or Order : This is the 22nd Day of Juno, 2001. 

J4.'HON'BLC t. JUSTICE 	TRIVEOI 0  ViCE CHAIRMAN, 

	

• 	HONBt.E MR. K.K. SHARrqA, ADMiNISTRATiVE MEMBER. 

O.A4Nø200/2001(T) (in C.R,6037/98) 

R. Prthapan 	 , 	 Applicant. 

By Advocate Mr,B.K.Sharma & Mr. P.K,Tivari. 

VS 

	

 rv , 	Respondents. 

By Mr.8,C.Pathak,..AddlC.G.$.Z, 

0,ANo.201/2001(T) (in U.P.(c) 1117 f 2000  : 

Shri Habung Lalin 	 . . . 	Applicant4 

By Advocate Mr. Tagia Michi 

Vs - 

Union or Indir & Ors. 	
1

. . . 	Rcpondintu. 

M r.0.C.PtLhk, Addi.C.C.3.C6 

00A,No,202/2001(T) (in tJ.P.(c) 374/2000 

Sri Khab Chandra Das 	 Applicant. 

By Advocate Mr,Arnitava Roy & Mr..Dutta 

tato.r &ruriachl P.adsh& 	• 	Respondents. 

11 r..Deb Roy, Sr.CG.S.C 9  

OA.Noo203/2001 (1) (iii W. P.( c) 257/2000) 

Sri Gamboh Hagcy 	• 	 . . 	Applicant. 

By Advbcneo Mr.P1.Chanda & Mr.S.Dutta 

Vs 
,." 	 I..  

. 	. 	 \The State a f'  A rtinactal Prade&i d, dJ, Rapondents. 

	

............ 

	 ' 	MrO.C.Pathak,, 	djC.G.S.C. 

O.A. 204/2001 (T) (in U. P. (c) 373/2000) : 

Shri Rathindra Kumar Dab 	 . 	Applicant. 

By Advocate Mr.Amitava Roy & Mr.S.Dutta 

Pradesh°&Ors. RQsportdeflts. 

Mr. A. Deb Roy, St.C.G.S.C. 

1• 
Contd.. 2 

I 

rv 



0.A.205/200l(T) (in tJ,P.(c) 376/2000) : 

Shri Utpal 1ahana 	 . . . 	Applicant. 

By Advocate Mr.A.Roy & t1r,SUutta 

- Va — 

Pradash &.OP# 	e. Respondents. 

Mr, 	1.0øb Roy, 	Sr.C.G.S.C, 

O,A.206/2001(T) 	(in J,P.(c) 	496/2000) 

Flage Mubi Tada 	 . 	. 	. Applicant. 

By AdvoCtO Mr.A.Roy j  Mr.M.Chefldo & Mr,S.Outto 

Union of jndia & 	Ors. 	 . 	. 	. Respondents. 

q,A 0 Deb Roy, 	S . .C.G.S.C. 

Jjp1,,207/2001(T) 	in U.P.(c)876/20 00 ) 

a1ay 	Bhushafl Day 	 . 	. 	. Applicant, 

By, Advocate Mr.B.C.OaS & Mr.S.Dutta 

• 	* 
— Vs — 

,./' Respondents. 
Union of India & 	Ors. 

Mr,A.Db Roy t 	SrC o G.3.C, 

0.ANo.208/2001(T)(mn WP,(C)3?S'/2000) 

. RppliCar*t. 
Shri Hage Tarnin 	

. 	0 

By 	
0ROY, rir,1,Chanda & Mr5.DUtt 8 e 

dvocata Mr. 

The State or Aruriachal Pradash & Ors. . 	
ae6ndent5. 

Mr.A.Deb Roy,Sr.C.G.S.C. 

1390 	R 

W hive hotsrd t\r Ii. Chndt for th i&pplicianta 

and M'.A.Dflb Roy, iooTi'd Sr,C.G,S.C, for thn rpondt 

d 0.A.8 the questions of law 
2. 	In all the aforesai  

are similar and they can be dipO56d of by a common 

contd.. 3 
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I 	
0~1 

aide7 ,Oairtit which loord Coun301 ror th a prrt1  oo 

hnv no ob,jeotiori. 

The applicants of the present Q.ft.s are serving 

in different capacities under the State of Arunachal 

Pradesh, The applicants are serving on thebasia or 

deputation, Th9y are mainly involved with Diviaional 

Accountant in the oranisation,)dministrative C0n 

rol of Accountant Ganoral (A&E),P.runechal Pradesh and 

Meghelay, After expiry of the period of deputation, 
U 

ordex. have been passed for repatriation to their odginal 

department, Agriaved by the order or repatriation the 

applicahtse 	filed the Writ Ptjtion3 in High Court, 

which have been trangrerred to ths Tribunal, 

Learned counsel for the applicant has sub'itted 

that by order datfd 15..11-1999, the Government of Artjnachaj 

Pradesh has extended the period of deputation for a 

period of two years fromthe date of axpiry of their 

present respective tenurin the interest of publIc 

service The operative part of the order reada as under : 

2kP 
/ ! 

'1 The Govt, of ArunachaJ. Pradesh is of the 
view that requitmerit and poatlnq or the OJ%O/OAS 
for 38 sorkinq Divisions of, PIJO may not be done 
at this stage ginc' final decIsion of the 
Govt. is still awaited, The serving Divisional 
Accountants in the works Deptts on deputation 
basis may be allowed extension for a further 
period of two years from the date of expiry of 
their present respective terre in the interest 
of public service. This will provide succour 
to the poor financial position of the state 
prevailing at the present time. This arrange-
ment is proposed till view of the State Govt, 
in final shape could be put forward to your 
esteem office." 

Thus thatper.od of expiry BtandD extended by order dated 15th 

Nov'99 from the date or expiry. In themeantjmo the State 

of Arunachal Pradosh has taken a 'decision to absorvo the 

contd1. .4 
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dtationist applicants in the State Cadre by order 

dated 1 2-1 -2001 , copy of which has been riled as 

Annaxure-9. Tre latter is bing reproduced below: 

N Ia, 
The F\ccountant General(A&E) 
Prunachal Pradesh, Ileghalaye, etc., 
Shillong-793 001 

Sub:. Transfer of the Cadre of Divisional 
A ccounts 0 fricer/Divisional Accountants 
to the State of Arunachal Pradesh - 
reç3ardi ng. 

Sir, 
It was under active consideration or the 

Government of Arjnechal Pradesh 	for sometime 
to take over the Cadre of the Divisional 
Accounts Officère / Divisional Accountants of 
of the Works Department totalihg91 	(Ninety on 
posts from the existing combined cadre being 
controlled by you, 	Now, 	the Government.ot' 
Arunachal Pradesh has decided to take over the 
above said Cadre under the direct control of 
the Director of Accounts & 	Treasuries, Govt. 
of Arunachal Pradesh, 	with immediate effect. 

Persons those who are borne on regular 
basis in the cadre and opt to Come over to 
Arunachal Pradesh state Cadre, 	will be taken 

H over on status quo subject to acceptance of 
• the state Government. 	It is also dieidad that 

henceforth no fresh Divisional Accountant(s) 
on deputation will be entertained. Côes of 
those who are presently on deputation and 
serving in this state shall be examined at this 
end 	for their future continuation even after 
completion of the existing term of deputation. 

It is, 	therefore, 	requested to 	take 
necessary action at your level so that 	the 
process of the transfer of the Cadre along with 
the willing 	personnel can be completed imme- 
ditcly. 

Formal notification is under jsua and 
sh5lj be communicated in due course, 

Yours 	faithfully, 

(V .M (9gu) 

iractor of Acounti & Treasur1es 
& Ex_0f'ficioOy.&ecy.(FinanCft ), 

Govt. of Arunachal Pradesh, 
NA R LAGU N. 

?iotitd,. 5 
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I 

: 

As the StatBCOV0tflmt 
has extendtd the period 

of deputation and rurther has taken a decisiofl to absorve 

the State Cdre by. order dated 1212001 
thapp1icaflt5 	

, 

in our oDifliOfl, 
nothiflc is left to be decided by this 

TribunSi in these O.A.s. The order of repatriatiOfl impugned 
 

in these Q.A.s stand 

I 
 s 	

order dated 111999, 

oL 
fiiedLi nnexur?s  

The appliCflti0 	
are accordifl9lY, dispOsed of. 

It is madO clear 
that it change in the present situation 

op 	to the appliC5flt5 to approach tIis 
arises, it i )\  

Tribuflalo 

There shi1i hoiever, be no Orde\a91  to costs. 

Sd/ViCE cHAIR1AN 

I 
	

d/i'riR (Adrn) 

.ertiflj to he tEUC (,p 

&(r 
• r'r 	 vn 

uwh 	 Guwg 


